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1. S. Suryanarayana 
S. Suresh, S/c Copala 'Rao, 

Ox-Driver, Major, 	 -. 
Jaagruti Nagar I Cross, 
Cowl Bazaar, 
Bellary - 583 102 

Peer Mohammed, 
Major, CasUal Labourer, 
Sorting Office, 
HB Divjsion, 
Bellary 	583 101 

19. Choudappa, 
llaj OF, S/U M. Thippanna, 
S.N. Pat, Ganesh Colony,' 
BeilaIy- 583 101 	. 

Noor Pasha, 
S/o Mohammed Shafi Sab(iate), 
0-1900-14, Kesari Mngh Street, 
Bellary - 583-101 	 Applicants 

( By Advocate Shrjl9.R. Achar ) 

V. 	•• 

1. The Post Master General, 
N.K. Region, 
Dharuar 

2.'The Supetintendent, 
R1a, HB Division, 
Hubli 	 , 	 Respondents 

( By learned Standing Counsel ) 
Shri M.S. Padmarajaiah 
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MR. JUSTICEP.K. SHYAPISUNDAR, 'VICE CHAIRMAN 

We have heard both sides at the stage of 

admisSion and dispose of this application by 

directing the riepartment to consider afresh 
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the demand made by the tapplicants for. 

conferment of ,temporary•status in the light 

of the material sippli'ed during the course 'ot 

this hearing in f1.A.No.524/94 which is stated 

to justifythe demand for conferment of  

temporary status which is again regulated by 

departmental instructions. The learned Stard ing 

Counsel suggests that the Department may be asked 

to take a fresh lock in the matter in the lioht 

of the extant departmental instructions and the 

additional information supplied by the applicants. 

In the circumstances, we think it appropriate 

to dispose of this application by directing, the 

Post master General, Respondent No.1, to. go 

into this aspect and decide afresh the question 

of conferment of temporary status apropos the 

applicants in the light of the extant departmental 

instructions and also taking into consideration 

the additional information furnished by.the 

applicants in F1.A.No.524/'94. Respondent No1 

will 'do the needful within a •period of three, 

months from the date of receipt of a copy of 

this order accompanied. by a copy of the 

application and annexures in M.A.No.1524/94. Let 

a copy of this order be sent to Respondent No.1 

as soon as possible. No costs, 
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